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Heard Mr I.Gbgoi.learned counsel
for the applicant. Mr S.Sarma, 1earneéf 
counsel for KVS stated that he has
same difficulty in appearing in this
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ring in this case and the authority
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counsel to appear in this case.

In the circumstances the case is
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The application is dismissed in

terms of the order. No costs.
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ﬁON'BLL MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

HON' BL..
wﬁether Reporters of local PApers may be allowed to sce
tne judgment © ?
To be referred to the Reporter or not ?

Whether their Lordships wish to scee the fair Ccopy of the
judgment ?

Whether the judgment is to be circulated to the other

§Benches_:

Judgment -delivered by Hon'ble Vice-Chairman.



" CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.455 of 2001.
Date of Order : This the 30th Day of August, 2002.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

All India Kendriya Vidyalaya
Teachers Association (Dimapur Unit)

Represented by its Secretary
Project Sewak, C/0:-99 APO
Dimapur (Nagaland). « « « . Applicant.

By Advocates Mr.S.C.Dutta Roy, A.K.Roy
I.Gogoi & A.Bhattacharya.

- Versus -

1. The Union of India
Represented by the Secretary
Human Resource & Development
Govt. of India, New Delhi.

2. Kendriya Vidyalaya Sangathan
Represented by the Commissioner
K.V.S., 18, Institutional Area
Sahid Jeet Singh Marg
New Delhi.

3. The Asstt. Commissioner
Kendriya Vidyalaya Sangathan
Hospital Road, Silchar
Dist:-Cachar (Assam). . . . Respondents.

By Advocate Mr.M.Chanda.

ORDER
CHOWDHURY J.(V.C.) :

The controversy pertains to eﬁtitlement of HRA
in the rate preécribed for "B" class cities.
1. The applicant is an association espousing the
cause of the 43 teachers working at Dimapur in the
Kendriya Vidyalaya. It was contended by the applicant
that since the other Govt. and Semi-Govt. employees are
getting the H.R.A. vof "B" class cities, there is no

justification in granting the HRA to these 43 teachers

Contd./2
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of Kendriya Vidyalaya at Dimapur @ "C" class cities.

2. The respondents contested the application and

stated that Dimapur being a "C" class city the authority

is 1lawfully granting the HRA @ "C" class cities to the

teachers in terms of the Govt. notification. In the

written statement the respondents also assailed the
maintainability of the application on the ground that
the application was filed by an association, which is

not a aggrieved party.

3. I. have heard Mr.A.K.Roy, learned counsel for

the applicant and also Mr.M.Chanda, learned counsel for
the respondents. The application is presented by the All

India Kendriya Vidyalaya Teachers Association. The

association, who is espousing the cause of 43 teachers
is not a person who can be described as an aggrieved

person under section 19 of the Administrative Tribunals

Act, 1985. The teachers association, as such, 1is not

entitled to claim any HRA, it is only their members to

claim the same. I am, however, not inclined to dismiss

the application on the groqndv of maintainability

alone.

4. I have also considered the merit of the claim
of the applicant. Mr.A.K.Roy, learned counsel for the
applicant contended that the other departmenfs, mostly
the Central and Semi-Governments are giving the HRA @

"B" class cities and therefore, similar direction should

‘be issued to the KVS for giving the same. I refrain from

" Contd./3
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making any observation in this regard. It 1is the

authofity concerned to take responsibility of giving
HRA and the Tribunal is not to sit over the matter on

the decision of the administration expecting that the

~authority will take steps according to law and pay HRA

to its employees as per rate prescribed by law. In the

absence of any legal infirmity @ff error apparent of

: —
the face of the record the Tribunal will not go and

intervene in every administrative decisions.

Subject to the observations made above, the

application is dismissed.

There shall, however, be no order as to

costs.

( D.N.CHOWDHURY )
VICE CHAIRMAN

e
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(ﬁsﬁ application under section 19 of the Administrative
Tribunal act 19385)

ORIGINAL APPLICATION MNO. &5 45/ 2001

All India Kendr iya Vidyalaya
~Teachers Association (Dimapur Unit)

ceceee. Applicant

-VS -

Union of India & others
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* IN TEE CENTRAL AIMINISTRAT IVE TRIBUHAL
GUWAHAT I DENCH

(An application under section 1,9 of the Admini qtrative
Tribunal Act 1985)
BETWEEN

A11 India Kendriya Vidyalaya
Teachers Association (Dimapur Unit)

Represented by it's Secretary ,
Project Sewak , C/0- 99 APO,
* Dimapur (Hagaland)
. | eesscsssssADplicant
-AHD - |
1, Union of India ,represented by
the Secretary , Human &esource & Development,
Govt. of India , New De\lhi.
8. Kendriya Vidyalaya Sangai:han R
Represented by the Cormissioner ,
K.V.S. , 18, Institutional Ares,
Sahid Jeet Singh Marg, llew Delhi,

3. The Asstt, Commissicner ,
Kendriya Vidyalaya Sangathan ,
Hospital Road , Silchar, -
Dist- Cachar, (Assam)

e «o .+ «RE€SPondent s

1, Particulars of brder against which this
appbication ig made :-

This application 1is directed against the action

.of the respondents in non-payment of house rent allow- |
ance to the members of the applicant at the rate of 'BY

class cities for the Central Govt., employees .
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2. Jdurisdiction of the Tribunal
The applicant declares that the subject mat:er
in respect of which this application is made is

within the jurisdiction of this Hon'ble Tribuhal.

3. Limitation :

That the appligant also declares th t thig
application is made within the limitation period as has
béen prescribed under section 21 of the Adninistrative
Tribunal Act 1985 in as much as it is a continuing nfong

on the part of the respondents.
4. Fact of the cose :

iy That the applicant is a registered assoeiation
of A1l India Kendriya Vidyalaya Teachers being Registered
0, 10296 . This as;ociation fight for all grievances of
the teachers working under the Kendiya Vidyalaya sangathan
and hence is entitled to file this application for the
instant grievince. The Dimapur Unit of the Association
represents for the teacheré working in the Dimapur .
This applicqtion has.beeﬁ filed on behalf of the 43 teachers
who are working in the Dimapur sinee their joining in
the said station ang are not getting the House rent allow-
ance at the rate of 'B' class cities, ’

One copy of the list showing the names

and joinihg date of the members of the

of the applicant asspciation is annexed

herewith as Amexure -4

ii) That the applicant is being represented by It's
secretary vwho is algo a teaeher of the Kendriya Vidyalaya



who is also working at Dimapur and are not getting the

house rent allowance at the rate of 'B' ¢lasgs cities .

iii) That the applicant states that the Kendriya
Vigyalaya Sangathan is an organisation wnder the Ministry
of Humén Resource and Development , Govt, of India and
hence all the employees of this organisation are enti‘tled
to all the benefits and facilities as is admissiohle ang
and applicable to the employees of other departments of
the Govt, of India . Be it stated that the service
conditions of the members of the applicant organisation
are also same to that of the anployees of the other

department of the Govt., of Infiia .

iv)  That the applicant states that it came to know
that @ nmumber of employees of varir.aus_ departments of the
Central Govt. approacher this Hon'ble Tribumal claiming
housé' rent allowance at the rate applicable for the
employees of the Central Covt, who are working in the 'Bf
class cities of the country and this Hon'ble Tribu al
disposed of all the applications directing the respondents
of those applieai:ion /authorities to pay house rent
allowence to the employees who are working at Hagaland
at the rate of 'B' class cities., After knowing the sare
the applicant submitted one representation dated 25.8.96
claiming the house rent at the rate applicable for the
employees of 'B' class cities ., But the respondents
remain silent for long time and hence the applicant sent
one legal notice dated 19.11.96 . After getting the said
legal notice dated 19.11.96 s the Deputy Cormissioner

- (Fimnce) ,K.V,S sent one reply dated 15,12,97 rejecting
the claim of the applicant .



One copy of the representation dated 25.8.96 is
anmnexed herewith as Annexure -B
One copy of the reply dated 15.12.27 against the

. legal notiee is annexed herewith as Amexure -C

v)  That the applicant states that after the judgement
dated 22.8.95 passed by this Hon'ble gdf¥ Tribumal in
0.4.10. 48 of 1981 and judgement passed in 0,4.N0, 42(G) of
1989 (S.K.Chose and bthers Vs Union of India & others)
the authorities of various department refused to pay the
house rent allowance to the employees posted at Nagaland
at the mek rate aduissible to the employces of 'B' class
cities 'shom'.ng the same cause as has been shown in the
instant case and hence the employeces of different department
approached this Hon'ble Tribunal and this Hon'ble Tribunal-
directed the guthofities to pay the same . Inspite of
that legal position the respondents have rejected the
claim of the present applicant. In 0.A., HO, 20 of 1998 R
this Hon'ble Tribucal has also passed simillar direetion
in the order dated 27.310.2000 ,
One copy of the order dated 27.10,2000
passed in 0,:,00, 20 of 1998 is annexed

herewitha as Amexure - D

vi) That the applicant states that entire HNagaland is
a difficult place to get rented house and hence considering
the same the Ministry of Finance issued 8n office Memora-
ndum giving effect that the employees of the Central Govt,
posted in Nagaland will be entitled to house rent allowance
at the rate of 'B' class cities and that was made applica-
ble to the postal and telecom employees only, Being aggr- |
~ieved with the decision , the employees of the of the other
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department like defence depariment sdoordarshan , Ministry
of Information and Broadeasting , Subsidiary Intelligence
Bureau department , Raidway Mail Service under Mini sgry of
Communi cation approached this Hon'ble Tribumal ang this
Tribunal allowed those applications directiog that the
all the Central (Govt, employees wrking at different parts
of Hagaland are entitled to house rent allowdnce at the
rate applicable to employees of 'B' class cities ., Accordi-
ngly , all the employees of other department are gettin_-g
house rent allowance at enhence rate ,but the employees
of the Kendriya Vidyalays Sangathan are not getting the
said benefits , Be it stated here that the employees of
this organisation are facing the same problems of other

department

vii) That the applicant states that being aggrieved

with the attitude of the respondents ,the members of ihe

applicant sent one legdl notice dated 22,6.2000 stating in

details about the legal position and right of the merbers

of the applicant to get the enhence house rent , But tnspite

of the sme ,th respondents are silent about the matter .
one copy of the legal notice date 22,6,2000

is anmnexed herewith as Amnexure - E-

viii) That the applicant states that refusRl on the
part of the respondents to pay house rent allowance at tike
rate of {B' class cities to the members of the applicgm
association is illegal and unjustified and hence they
approach this Hon'ble Adv¥Y Tribunal by filing this applic-
ation under Your Lordship's protective hand to get the
same benefits as has been granted to the employees of

other department ,
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5. Grounds for reliefs
i) For that as the employees of the other department
ef the Central Uovt. who are posted at Nagaland are getting
the hougse rent allowance at the rate applicable to the
employees of 'B' clasg cities of the country , the members
of the applicant association being empldyeés of the
Central Govt. are also entitled to the same and that canf
not be denled by the respondents showing any cause ,

i;) For that as the grounds for extending house rent
allowance to the employees of the other department is

only non availability of house at lagaland ,the the employees

of the present organisation ,being facing the same problems',

are entitled to the enhence rate .

iii) For that the respondents can not treat the & '
nembers of the applicant association differently from the

employees of the other departments /organisations,

iv) For that as the present applicant's member did
not approached this Hon'be Tribunal and as there is no
favourable order in their favour , they are not getting
the house rent in enhence rate which are applicable to

the employees of 'B! class cities of the country,

v) For that the action of the respondents in refusing
to pay the house rent allowance at the rate equivalent
to the employees of 'B' class cities is violative of
Article 14 and 16 of the Constitution of India and hence

the same is mot maintainable en the eye of lay.

vi) For that action of the respondents is against
the all cannons of lay and also against the principle of
law.
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vii) For that at any rate the action of the respondents
is not maintainable in the eye of law and hence the same

is not sustaimable by any provision of lavw,

viii) For that as the simmilarly situated persons /
employees of other department are enjoing this facilities ,
the applicant's members should be provided the same

facilities for the ends of justice.

6. Details of remedies exhausted K

That the applicant states that it has availed
all the remedies as stated in paragraphs 4 of this appli-
cation but failed and hence there is no other alternative

reready to it other than to approach this Hon'ble Tribuml

7 Matter not previously filed or pending
before any court

That the applicgnt further declares that
the menbers of the applicant and /or applicant has ot
filed any application, writ petition or suit regarding
the matter before any court or any other bench of this
Tribunal por any such application, writ petition or suit

is pending defore any of them ,

8. Reliefs sought for K
Under the fact and circumstances stated above

the applicant prays fof the‘following reliefs :-

i) To direct the respondents to pay house rent
allowances ¥¥é to the members of the applicant association
at the rate applicable to the employees of 'B' class cities
of the country, |

i1) Io direct the respondents to pay the house rent
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allowance with effect from 1-10-86 and /or w.e.f. the
date of the joining of the members of the applicant

asgociation at the enhence rate .

iii) any other order or orders as Your Lordships may

ddem fit and proper .

iv) Cost of applieation,

9. Interim reliefg red _for
' ‘ Under the fact and circumstances stated

above the -applicant do not pray for any interim reliefs,
10. ® 6 & 00 0o o

11, Particularg of Indian Postal,O;ge‘r‘ :

i) 1.?2,0. No, : 6G 71504
ii) Date of issue s (A -7-2¢c0C)
iii) Payable at . Quaoheh

12, 1ist of enclosures
| As stated in the index .
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VERIFICATION

I, Shri Modan Mohan Prasad Singh , son of Iate
Gjendra Singh , aged about 43 years , resident of P.O-
Dimapur , lNagaland , at present working as Post Graduate
teacher (Physiecs ) , Kendriya Vidyalaya , Dimapur , being
Unit Secretary of the appliceant association , do hereby
verify that the statements made in paragraphs 1 to 12 are
 true to'my personal knowledge and the submissions made
therein i believe to be true as per legal advice ang I

have not supressed any material fact of the case .

. And I sign this verification efi this the _25™
- day of Novewdmer 01 ,

Date 3
Pl H ' ;
ace Med on Mohoom Trewn od sﬂ*’x/‘\
MFS'
AiK\ [ A

K \ !’)I“\-(qlwu. S
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ANHEXURE - A

ALL INDIA KENIRIYA VIDYALAY4 TEACHERS ASSOCIATION
(Regd 0. 10296)

REGION - SILCHAR

KENDRIYA VIDYALAYA DIMAPUR UNIT
Project ,Sewak ,C/0 89 APO

ESTD .- 1972
LIST OF MRMBERS

Joining date

1. Dr, MM.P, Singh PGT (Phy)
2., Dr, V., Surender PGT(Eco)
3. shri, R.,Mahto PGT{Hindi)
4, Dr,B,P,Karn PGT(Bio)
5, Shri, Rajpati PCGT(Eng)
6. Shri K.Alam PGT(Math)
7. Shri Iahari Singh PGT( Geo)
8, Smt. S.L.Upadhay BGT(Hingi)
9, Smt, J, Begum BGT(Eng)
10, Shri Anil Kumar PGT( Pcm)
11. Shri T.Pandey PGT(Hingi)
12, Snmt, Jyotshna TGT

13. Shri Purushotman IGT (Pem)
J4, Shri Shyam Bihari TGT(ssT)
15, Shri A.K.Sinha TGL(Skt)
16. Shri B.S8.Verna SUPW

17. Shri Alok BhattacharjeeSUPW

13, shri P,?P.Saikia PRT

19, Smt. B.Mukhopadhyay Musie T,
20, Shri Ram Prawesh Paul Drawing T,
21, smt, Anjali pal PRT

22, shri Omkar PRT

23, Smt. Sanket Singh PRT

24, Smt, Sinita Jha PRT

25, Smt, Kujani Rita PRT

2%, Smt, S, Juyal PRT

270 Smt. ShaShi Yangla PRT

23. Sh, Manish Kumar Mishra PRT

2, Sh, Kamlesh Kumar PRT

30. Smt. Saraj Singh PRT

31, Mr, R, Acharya TGLI(Pcm)
32 Sh, R. Mangal PGT(Eco)
33. Sh, Mahendra Kumar PGT( His)
34, Sh. R.?P.Sinha TGT(Hingi)
35, sh, V.C. Gubta TCT(Hisdl)
36. sh. K, Balan TGI'(Pem)
37, Sh, Ram Das TGI'(Eng)
33, Sh, L.l.Yadav Yago

39, Sh, A.K.Sah Librarian
40, Sh., M.E.Ahmed

41, sh, V.B,Singh PRT

42, sh, K.M,Singh PRT

43, Sh, Shree Lal PRT

Attem
( ) ql

Advicate.

3.2,94
6.92.,99
2.12,95
14,12,95
24.2.98
15.9.28
6.2.9%
23.3.84
4'9‘96
1.11.23
21,8.35
21.8.25
11.9.95
8.8.97
2.1.99
10.11.23
10.11,.23
4,9,35
12.4,99
1.2,929
1,10.26
D.9.94
28.2.95
24,6,96
1.10.96
74497
74,97
704497
764497
12,4,99
1.11.93
2.2,2000
4.4,2000
2.1,2001
16.7.2001
29.,3.2001
18,4, 2001
23.4,2000
21,12,99
7.1242000
17.1.200Q
5.12.2000
8.9.2000



S i agnomn o i o Pt 4 4 8 et et

ANNEXVRE —~ |

. !
To, : —nw=
. The N
v R O

Yandrge @i‘&%@ Siogver

V%S&‘“‘“\ N, g,‘\jm»\w‘

Subt~ claim ﬁaf HRA for class B city regarding.-

Sic e |
o : \Je the empleyees eof K V *Project Sew&:, situated ot

Dimapur are drawing only HRA entitled for Class € citiest

P Dl S A AW W b e i T R

Egforts wvere made to drav the ki.nd attentien ef all Kemﬂriya
vmyalaya Sangathan efficials regard ing this matter and the
office bearers of Aasistant Cenmissiener 0f£fice at S1lchar
demanded the Gevemment Order 9emitt1ng the emnloyees te
draw HRA fer Class B cities, and we ge 1; the dccunentzs

N . B
pertalning te this subject. we h%(vi,%c respense in this | ¥
rﬁgard ti‘ll date.

As our basic right ta éraw the HRA entitlea Zer
51aas B eities is denined, ve have ’ho optien to ‘¢consult a

lagal admﬁm te sert eut the ease.‘ Thia is four your ki.nd
mi’emat ion please o ' _ o , {

N

'.!hamk ing You,, . . %

Yours fattnfully,

Daded 45 3-8 " % e Pesk

2(;%\ ‘b\wc\\;\h‘h " ' SQ(‘(Q&‘*“‘A QXV‘vYB
| B S~ VQ»Avsgb\VLo\a g
| QJP& é)"” oo - - ‘ (\33\»&\{\!\\( (VAR

| NG @g»musmw |
TRV S New Delhed

2 M «Pvf@}ﬂ'
AV %M{mf

2‘)‘ WMJ Surefz‘g/

#M'K\m‘(a . ‘i\lew Dello

' Attester |
) N Q onal JM"M v M
R @m i

Ad
AYWTR | Vocate,

\ B | s aypkdion
e, %&W .Y C\A"\Q}‘ M}\ m.\\\\'
' t\'\:ﬁ’/ QQ\PK"*}-’; ’TA A%Xm‘ﬁj &Q\\mr%"'&%k% od'; L’)gwqw‘,ﬂé\ G\ N ~\~ ?\”"@‘M A

oo Y , ) i :
m\\iv o3 | o\\mlxw}l (Lw? Q ‘**\" ;5 }, i. o A

- v . [ o ‘1!\ . . . R !‘ { ! i‘ ‘:,
TR ?fr ’Ega . 2 e I R T S et
A ‘ ‘ T ,’v R Coarl - : R ‘

HEAEE S T A RN 3 !

|
. . a'le "



s - \2—=

. ] /
\. - “ )" = -:«A;‘ 7 .
) il 0k¢2p\&@56“
< ' Rabvonado, V1ol i le wes e ttean (L1, } )
1’J, Iln .;l.LTU'l‘J.\,h.. ! r;i\(.;'.’ -
wilinannn D oo .'_,L'.‘I, .)l;\ (SN PRt v
- nfE — Q.
. Moo panils=le ANNExURE

No. F.134-92/96-97/KVS/Budget

P IS-)2-9)
shri D+ Devneth
advocate, ,
(Civil & {riminal)
bimapur |
NAGAL AND

’
L4

Subject; payment of HRa at "B* Class city rates to
' Qr, M.M. Prasad sing:, teacher, KV Project
Sewak, Dimapur, : )

i T wkkhkkRE ' ;

sir, ' '
I am to refer to your Notice under 3ection 80 of o,
Civil procedure, 1908 dated 19/11/1996~regarding payment of '
House Rent Allowance td Dr, M.M. Prasad singh, 'a teacher .
of KV Proﬂect Sewak, Dimapur. The matter has been considered '~
in this office and it¥clarified that cities/towns are o
classified for the purnose of grant-of House Rent aAlloWasnce/
CCh to the central Govt. inployees (KVs dmploy=es), on the
basis of the citieg/towns populations as reflected in
decennial Census, 46 per the latest 1991 Census, Kohima and !
Dimapur have been classifed as ,'C' Class Cities for the
plrpose of HRA vide Ministry of Finance OM No, 2(ii)/93-g,II
» (B} dated 14th May, 1993 as ciiculated by KV Circular No,' ‘
\ .F, 12§-1/9;2-:<v:;/3quet dated 13/08/1993. Thdrefare, KVS
' plcyes posted in.Dimapur are entitled to House Rent Allowance
y Yat ‘C*' class city Rates only. Accordingly, the payment of
House Rent Allowance being made to Dr. M.M. Frasad i$ as per '
rules, The request of Dr, M.M. Prasad for payment of HRA at
’B' Class city Rates is not in accordance with the rulas ang
orders issued by the Govt. of India. -

-

2. ' This disposes of your notice under section 80 of CPC,
1908 dated 13/11/96. : '

i | . Yours faithfully . .

o . L | N/ &?i,,//' |
i ' | (i.(x. ﬁmx .

CoPY To; ‘ - DEPUTY COMIV‘:I&.SL’UNE.R(FINENCE)‘

1. Asstt. Commissioner, KV3,hU, silchiar with reference to his .
letter No., 3-4/KV/DMP/96-KVS(5R) /10585 dated 26/12/36 . !

| : A
2. 5.0, (L&C), for {nformaticn & necessary action.

-

' : | : DEPUTY COMMI SSION tR ( FINKNCE)

- - A
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IN 'l‘."i[:l_ CENITRAL ADMINLISTRA®LIVE TRIBLHA

GUWAHATL BENCH

Original Application No.20 of 1928

AMNEXURE — D

3 ] ; ' " . .
Date of de%iglon: This the 27th day of October 2000

The Hon|'ble Mr JustiéelD.N. Chowdhury, Vice-Chairman

i

Shri T.M. Siﬁgh and 13 others

“Ail the appllcants are working

under the Assistafht Director,
National deple Survey Organlsatlon,
Kohima.

-

By Advocate Mr A.K. Roy. .

- versus -

1. The Union of india, represented by the -

Secretary to the Government:of India,
Ministry cf Planning and -
Programme Implementation,

New Delhi.

12. The Director.,-

National Sample Survey Organlbclou,
(Field Operation Division), .
New Delhi.:
3. The Assistant Director, -
" National Sample Survey, Organlsatlon,
(Field Operatlon pivision), !
Kohima.

‘4. The Administrative Officer, .

llational Sdmple Survey Organlsdtlon,
., (Prield Opogatlon Dlvms;on)/\ :
-~"New Delhl._ ’

®

«e...-Applicants

......hespondents

By Advoqate Hr B.S. Basumatary, Addl. C G.5.C.

“v

e n
L o \ e e e n e
\ \
f‘f . . |’ nl
/, _ 0 R:DE-R
.A l.\ . —."-"—""“‘ -
, e : e .
2

CHOWDHURY.J. (V.C.)

~empleyees, in 'B' class Citiesr’blnce the Lause of- actlun

@ «

The applicants are fourteen in number. All of them

t
[Ny }

are working under respondent No.3 and posted in Kohima. The

|

applicants have moved this Tribunél with common

%

grievance

'

i,.

of r@fusal by the respondents tc pay House Rent Allowance;

ﬁﬂ“ l j . :

! A;\dvocatc _ ' ]

"

1 ( HRA ‘for shqrt) as 1s appllcable to Central

Government

)



Attestad by | R )(Kw'\“\ ~

o E
—\y -

-V/und the relleﬁ gought for are same, leave is granted to the

;appllcants to - espouse their grievance in one single

éprplication ~udner the provisions of Rule 4(5)(a) of. the

! ‘ ‘ L '

”;Central Administrative: Tribunal .(Procedure) Rules, 1987
. ) B ; B 4 |

%?he matter igino;longer gﬂec 1ntergr§ and in conformlty

: ! !

l w1mp the. eagl;ex 'd§01slqns of' this Drlbunali andrlthe

: . B

. - . :
’dec1szons rendered by the, Apex Court., it is, therefore,
ordered that al}l --the  fourteen applicants in this

\
|
1
b o T .
| application are ent itled to HRA at the rate applicéblé to
| , o

Central Government emploveef or 'B' class cities and towns
fof the. period from 1. 10.1986 or from the acrual date cf
f postlncfiln Nagaland if 'the post]ng is subsequent to the

s_‘d date, as the casL may be; upto 28 2. 199L and at the

rate as may be applicable frcm tlme to time from 1.3.1961

{

I

|

[ i | .

uwonwards and continue teo' get the -same LJll ‘the said
[ . . . ‘ o

1 notlf;cation is in force. Lot ~ -
l
|
|

Cwr .

o

[

b : N . .ot .
\

'respondents are directed to complete the exerciéé as early

‘as possible, at any rate wfth‘n a period of three months

{
|
| 3
E L .
b No order as to costs.

J \ .
ad/ YICECHALRIAR

8 f
L -7

ST TRUE COPY

JApeTe '
R yiafaiy

.l"\’ 3
papaty '\ag\mru ()
puatral Administrelive T(\hlmﬂ.‘
Qdﬁ/ﬂhﬂ.ﬂ ﬁﬂm}bl

g

. trom the date of receipt of this order. : : L

. The :applicatibn ‘ is 'accérdingly ‘allowed. The -

2
S

S
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ANNEXVRE - £

Attc sted q’x i

Ahvoga;\

t

-s - NN
| e E/ B . Chhetry s.a.1L8 44330
g \\Advomie |
i . Lhomuthl Colony,
11, Dimapur : Nagaland -
A W ,
. R__efNo ....................... - NOTICE Date ..22.6,20).....

The Secretary,

Human Resource & Development,
Govt, of India, , , i
NEW DELHMI, B ‘ ' : iF

, The Commissioner, |

" Kendriya Vidyalaya Sangathan.

18, Institutional Area,

Shahid Jeet Singh Marg,, -

WEW DELHI -'110 016, Y =

The Assistant Cbumissioner. .

Kendriya Vidyalaya Sangathan, _ l
Hospital Road, = . i )
i SILW. : g .
CACHAB, ASSAM,

The Principal, .

: Kendrfxa Vidyalaya Sangathan. iR

. Sewak Area, . ) ‘\
DIW\PUB. : .

e

Sir(s), . o | : | T

!
AN

I have been instructed by my clientsinanely (1) brq Mo M,

P, Singh, (2) Dr. V. Surender, (3) Shri. R, Mahto, (4) Dz, -B. P,

Karn, (3) iShri. Rajpats, (6) Shri. K. Alan, (7) Shri. Lahari

~ Singh, éa) Smti. S. Le Upadhyay, (9) Smti. J. Begum, (10) Shrt, -
‘Anil Kumar, (11) shri, T. Pandey, (12) Sati. Jyotshna, (13) Shri.
’ Purushotmsln. (14) shri.

Shyam Bihari, (18) sart. A, K Sinha.

(16) Shzié B S. Verms, (17) Shri. Alak Bhattacharjoe, (18) Shri.
P. P, Saikia, (19) Smti, B. Mukhopadhyay, (20) Shri. Ram pxaw.oh
Paul, (21} Smti. Anjals Pal, (22) Shri. Onkar, (23) Swti. Sanket
Singh, (24) Smti. Sunita Jha, (23) Smti. Rajani Rita, (26) Smti.
S. Juyal, (27) Smti. Shashiyangla, (28) Shri, Manish Kumar Mishra,
(29) Shri. Kemlesh Kumar, (30} Kumari Sarej and (31) Shri. R,
Acharya ‘lcachers of Kendriya Vidyalaya, Project Sewek, C/0 99 APO
to give this Notice on their behalf which I hereby do as under @

ihai, oy clients ore the toachers of Kénd:uya Vidyalaya

| uangathm a Department under tha Ministry of Human Rtsourcn.
| ,Govammmt of India, posted in' Kendriya Vidyalaya. Prpjcct Sewak,

(_/ Contd..2/°

e

—— o

5

{
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H‘uv' l bl B " ‘ | {

3%?: ?;ﬂth/D 99 APFMat Didagur'in the‘State ofiﬁagaland. Hs,fu?h,.they, ‘v
ﬂ“ﬁ”j;-ggmﬂjth» Géntral [Governmént Employees and entitled to all benefits, thos

M
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1

Yy
1

fw'are admissible ;e employees of other ﬁepartments of Central Govorﬂ

W A
A il
{

- aEs

! ¥ ; , -
|» '.:‘.'"._1‘\: IR 1 :u.\.} ) o l
i 1 ﬂ That there are %recedenta and Qeveral 1nstances§that the

1 * b
,employees of al; moFt all the Depa?tméﬁts of the Union ef Fnd}a
{Central Govt ) at Dimapuf have been receiving B—Class House réntg
‘%Ee 1t further noted that even the State of Nagaland has granted
b

- e e > e e e e - . e e

f
|«
|
i

following are the.evidences which are sufficzent to substanciate

‘v,ﬂ "

quclient's claim*af hJuse rent payable by the Govts of India at
- e

yB-Class rate unthfarrearkﬁavment therésf:‘

FIRSTLY

oo

' The principle»laid down by the ch'ble ‘Supreme Court in-

o "Civil Appeal!ko. '2705 of11991 Union of Indiad ~VS- Shri ‘S.

!'v

hr R Ghosh & others {copy whereof as ANNEXURE-A was furnish—
vee 'nwed tolyou with previous Lawyer'e Notice) evidencing pay-'
b ‘vaent of : house rent‘allowances at the B~Class City s rate .

L previous Lawynr E Notice).

I ) i '

Ihat, legally my clients ar@ entitle to housa rent allowan-

" ces at the! rate of B~Class Cities, whereau, the C-Class house rent:

.vhich was given te qy client Wet, £, 1986 vias stopped in 1991, whereJ

. “upon the said allowance was again recoverod from my clients, such f
. 'action of the Government deserves ng appreciation. However, -my
' clionts ha&c been now in receipt houqe ront, but at C—Class City's
rate and not B-Class whicn is illegal and a clear discrimination.

ment posfﬁd at DimapurJ in the State Lf Nagaland. e o E

TS
_“B~Class house rent to its employeeé these days, Amongst other  fﬁI.

(;-:lk",-'.;.‘_; J', {'1 g "*L;, g e e r

L
l

LN

-

J

{
!
i !"L Dol mo the employees of the Telecommunicationc & Postal v
,_! “u'[ _}; F?partment posted in‘ﬁhe ?tafg ?f ﬁagaiand. N :;‘ ly
1':‘SﬁE’"HLY';"The order”dated 24,9.93 passed by the Central Administra- %
ik b de tive Trlbunal (car) Giwahati Bench in 0.A. 30/93 Shri.n.c.£
e . if- 'sDas & 62 others AVS- thgn of Indlag& others (copy where- ﬁ
}. S, mof as ANNEXUHE-B was furnlshed to yau*with previous |
T +Lawyer s Notice) evidencing payment!of house rent . -
A "allowances at the B~Class Clty s!rate to the employees i'
DR of the Canteen Storelnepartment, under the Ministry of N
e ?‘W)” Defence. Govt. of India, posted at Dimapur. Nagaland. ‘
Vel g S i
, THIRQLY ?he standing Omder NoQ 748 Rule 4(IIID of Khadi Commissi-~
| “"“on' (copy Whereof as ANNEXURF«C Was furnished to you with i
sy

Contdo 03/-¢ ‘;,
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;'W: S S . : | . . x . ,
. Thet, my clients on varlous occasion have submitted several

;“{ B . Chhetry ea.is R 44330
- Advocaie '
L.nomithi Colony,
D&napur:Nagamnq 3 7
) Reij()o ;utunuu-u.ouunyl_;a‘l_o;u- | ) - 3 .ﬂ‘ i . Date ............ ‘ tananianasies
T [ . . Oy . s . 0 I

i X . : . , . g . .
‘rcpresentation for payment of house rent at B<Class City's rate.

.;  Besides, the representations, my clients élso sexved Notige threugh

- Lawyer, but those have not been.acted upen yet and thereby my clients

|
|
I
b

: | . | n " dvocat
Attc:tgpgz‘\f( ‘ : ' - D, B. ( élt? , az. L8,
' o . t Advovate,
e \\ . . . i
Advog)aqt . ‘ '

have been discriminated and denied their legitimate right to receive
B-Class Cities House rent in_grbss violation of the Provision of
Indian Conétitution and such step—motherly'trgétmeﬁt has caused
untold hardships to my-élientsq‘Thq said uncalled for and unbecoming

~ attitude of the Central Government has been viewed seriously by my _
. clients and inteﬁavto pProceed in the competent. Court of ng to proteaﬁf

|
!

their aforesald legitimate claims and constitutional rights in parii-

cular the house rent allowance at such rate as admissible to the

 B-Class Citles both arrear.and future. However, my clients sincerely
want to avoid litigations,and this Notice is being served upon you
- providing further’ opportunity to pay my clients aforesaid claim °

relating to payment of House Rent Allowance (Arrear and future) at
B-Class Cities tate which is being paid to ithe ‘employees of other -

- Departments of Central Government posted in Dimapur, in thé State
- of Nagaland, within 60 days ‘from the date of receipt hereof,

Under the_dircmmstances. I hereby oall upon you to payfmy

¢lients the house rgntgallowance& at-such rate as admissible to

| BsClass-Ci{ies,(both arrear‘and future) and to treat my clients at

per with the employees of all other Departments of Central Government

~posted at Dimapur in ?pe:Stafb\of Nagaland, within a pericd of 60 dg&&
from the date of receipt of this Notice, falling whereof my clients
. shall be left with no option, but to seek rgmedies in the competent

court of law and at such event the"Union of India in particulaxr the

incidental chardes of such legal'proqeeQinggs). |

“Department concerned shall be further 11able for entire costs and

Please, take Notice of it. !
; _ : ' ’ ‘ ;
|

Sincerely,

Dimépur § Nugaland
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHATI BENCH

AT GUWAHATI
Original Application N0.455/2001

All Tiicds e Ku.ﬂiﬁya Vidyalaya‘
- Teachers Association (nfmmguf Unit).
| «wes Applicant
~-VERSUS~
Union of India and otheré

...... Respondents

. The Respondent: Nos.2 and 3 above
- nhamed beg to file their Written

_Statement as follows :-

1. " That all the averments made in the Original Appli*
cation (hereinafter referred to in short as the abpiicétion)
are d@nied.by the answering respondents save and except what
has been specifically admitted herein and what appears from

the records of the case.

2. That with regard to the statements made in
paragraph 1 of the application the answering respondents
begs to submit that the employees of Kendriya Vidyalaya

Sangathan posted at Kendriyva Vidyalaya Dimapur are eligible

.. for payment of HRA as per °‘C’ class city rates.



3. - ... That with regard to the statements made-in. para- =«

graph 2 and 3 of the application the answering respondents

. has no comments.

4. That with regard to the statements made in para-
graph 4.1 and 4.ii of the application the answering respon-

dents begs to submit that the Unit Secretary, - Kendriya

- Vidyalaya Dimapur is not legally authorised to sue on behalf

of the All India Kendriyé Vidyalaya Teacher’s 5ssociation
(AIKVTA) as per the Memorandum of AIKVTA in the lagal mat-~
ters. Thus it is submitted that the present applicants have

no locus standi to file this application.

5. That with regard to the statements made in « para-
graph 4.iii of the application the answering respondents

begs to submit that the employees of Kendriya Vidyalaya are

-.entitled for pay and allowances as decided by the Sangathan

from time to time.

.. 6. o That with regard to the statements made in  para-

araph 4.iv of the application the answering respondents begs

~to submit that the representation dated 25.8.96 was not
- received by them. It is further submitted that the legal
‘notice dated 19.11.1996 for payment of House Rent Allowance

.(HRA) at ‘B’ Class .city rates was examined in consultation

with the Ministry of Finance which is the nodal Ministry for



" issue of orders regulating pay and allowances and it was

Cinformed to the advocate that employees of Kendriya . Vidya-

Dima.pur
layapare eligible for payment of HRA at ‘C’ class city rates

as per Government Orders.

7. That with regard to the statements made in para-
graph 4.v and 4.vi of the application the answering respon- .
dents begs to submit that so far no orders have been issued
by the Ministry of Finance for payment of HRA at the rate of
‘B® Class City for Central Government employees posted at
agaland. As such employees of Kendriya Vidyalaya Dimapur

are eligible for HRA at ‘C’ Class city rates only.

8. . - That .with regard to .the statements made in- para--
graph 4.vii of the application the answering respondents beg
to submit that the legal notice dated 22.6.2000 has not been

received.

9. .. That with regard to the statements made in para-
graph 4.viii of the application the answering respondents
begs to reiterate what has already been submitted in the
foregoing .paragraphs that the employees posted at Dimapur.
are entitled for payment of HRA as admissible for *C’ class
city rates in terms of Government of India = Orders . dated

14.5.1993 and 3.10.1997.

’ Copies .of the Government of India orders dated

14.5.1993 and 3.10.1997 are annexed and marked collectively



as Annexure~1. .

10. That with regard to the statements made in para-

graphs5.1 to 5.viii of the application the answering respon-

dents begs to reiterate what has been stated in the afore-
said paragraph and state that the grounds are baseless and

contrary to law.

11. . That with regard to the statements made in para-

‘graphsé and 7 of the application the applicant is put to the

strictest proof of the correctness of the statements made

therein.

12. That with regard to the statements made in para-

graphs 8 and 9 of the application the answering . respondents

keg to state that taking into consideration the statements
and submissions made by the applicant as well as the Govern-

ments Orders in this aspect and also taking into considera-

~tion the statements made by the respondents in the preceding

paragraphs the present Original Application deserve to be

dismissed with costs.

.enww. VYerification

ety



"

¢
~—3

VERIFICATION

I, Shri Deo Kishan Saini, son of 8ri C.L. Saini,
aged about 53 years, presently working as the Assistant Com-
missioner, Kendriya Vidyalaya Sangathan, Guwahati Region,
Maligaon Chariali, Guwahati-12, do hereby verify that the
statements made in paragraph 4)ff : are true to
my knowledge and those made in paragraphs 556)'#’/3;7

are based on records.

and I sign this verification on this the

#77

day of £ ﬁ:%rbj, 2002 at Guwahati.

-

Place : Guwahati \ f .

DEPONENT

Date jg,gﬁ.Qdﬂi'



[’ 4

Subjegtvz~ hewél

0.,
time ond ag
87-5.1T1(8B)

¢l

of
the question of
off 1921 census for the purposc of
Govt., emnloyecs

1s

orders relating to ¢los:
purpose of
cities/towns sh
‘b.2¢ for the:
and
i,

>

‘e

Stoate of Jammu and K
Sring o
limg, 7ce,

Y and Jaminu is 1
However, CCL is dmissible at 'Dogs

wovil,

)
~ .

(1)

Cenltral

1.

agsified as fat,

No:o2(2) /93-E.11{p) "
Government of India j
Ministry ‘of .Finsnce _ S ' !
artment of Iypenditure’ - | : | i

Dep

LI I S

‘New Delhi, the

fﬁZ 1fiA_-.

3

=%

14th;ma}, 1993,

assification o
oL 19921 Cengus -~
and,Compeosqtdry (City)
Govt., employces. :

. . e -

H0.11016/5/82-£.11(B)

lést amended
dt. 5,7.90,

grant of'HRA/CCﬁ to Cebtralcovt.

ro-claognificotlon

has bheen con
Now pleased to decide tha

grant of Hiti/CCu to Centra

4 1 1.v .- P - [l ]
cn oot ol '3-21' and 'Cl oelas
hoAas

anumcrated i

The 1991 cengsus h.
ashrod .,
(U.A,)

is

cined in this Ministry's
22.8,79,
[

PSS ‘. b2

sh2ll continue:

Y]
Dy this Ministry!*
containing the 1ist of

D17, 0220 qpg ‘C

1

all nowb‘e~classified s
mrose of CCA as eaumerated in Annexurel]

5

The orders issued by this-Ministry,

to (5) in the marcin,

releating to
Govi,

emprloyees posted within
Obi ¥io, 2(4) ~¥.1T(R) /65 dt, 5.11.,74
(I‘H'(J;/CC..; (:_":. Pelhi retes in .

Faridaized Com:lex)

Oh ROVL0Z0/0 /81T (5) /78 ac.,
20.5.79 (i /CCi at Delhi rates
in Chazinbad municipal aAren) ,

WM i, 21001/20/00-E, 11 (1) Vol JIT .
dt.sborao (IR e, ab o Delhi rates

crant of HRAL/CC o
the municiﬁal_nrcn

QFTICE MEMORANLUM

f cities/towns on the basis !
groant of Hou : :
“Allowance o Central ‘

The undersicned isg directed to refer

emiloyeas
of nihieﬁ/townS,OHfLUa Lo
srant of HRA/CCA to Central
gldered by the Govt,
t in supersession .of
sification of cities,/towms

n Annexure-II to these orders.

N5 not. so for been conducted in the
In terms of existing orders
'B-2¢ class for the purpose both of

'C' class for the pur.oze of Hiy,,

cless
enployees posted in Jammu in terms
orders. cont:

O.M. Mo.2(54)~E,II(D
ac.

HIG/CCH ot '8-2' class rates to Centri)
i loyecs Hosted dn Surinsoar (UA) and b, b
’ e
Javaina (U 4)
arthar ordugs.

rates Lo Cantral Govl, euployces posted In
to zc admissille until_issue ot

se Rent Allowance iy

to this Ministry's
~mended from time to
Otl No,21011/10/
cities/town s
for the purpose
and Lo gay thot

3

Cclass

The. President
all ‘the cristing
for: the
Govt..employees,

‘K, '6o10 ana

for the purpose of

rates to Central
of specizl '
) /73 S

Govl:,

et iy b

[

s listed at 8l.Mos.,

‘of a city/town at
rates ~dmic'siltle in
rnother classifi -
city/town on Lthe )
posis of the prineiple
of conti:uity contsin-
el in pars 35 (1) of
this Ministry 'y O Ho.

Nt
=L

— e s T RLTTTINITRS

o i 1

P

bl

2237 )’15..[1L (1) 764 Ak,
in HOLD.,) . ' o

. N ‘ + ?
conto, ..., r T
. |
; i

. i

i

.

. ot . ’1 . ’
' P
T
" - . s - ‘;1“

wires .E. Al Py

i

P U NI S

SRR T N s -

Ny



“OM No.1101 3/7/31 A II(U) ae,
3.8.00 (MR ot Pomuny ILateg
in Ney LBombay 1) Shplientle, 1y, Ly

.UN No. 11013/1/87.x, II(D) de listed at uJ HTOL(0) 1

X 27,151,605, she
X
X
X
B i i
L2.30.07 (Mrasce;, | dﬂl]'ndhnl§ S AN ST
X
X
X

continue to TS

1 ar‘
J'LU i d-llnnﬂhnr Cantt,) ilﬁ:clrtyLé? it g
i /CCh 1o (,cnlrwl
Gov ¢, cmzloyceg

6.4 OM g, JJO’J/I/!G E.T1(n) at,
912,86 (uh‘/CLn ot Uelhi
,lﬂte 1n SBuryaon) ..

L OM W0l 1101 5/6 /87~ II(D) dt. -
| 29,192:08- (CL". B2 ateo.‘
“ in Jamn~ Lor) .,

L nosted in Citi o/ o - 4
I hill stations coverag
I under thege OJdOLa,
X' where HEZ, /CCri ren
X granted not on Lh0
X Drsis of Clwsslflcﬂ‘u
I of these citicn/
e X Lowms ag o Lhe

oM dia. 2(4:3) 1. 11y / 4:vol, ! f'. DOLULREL O crlterion

X

X

X

X

I

X

X

1

oM No 11013 /03 D II(“) dt
1 A 86‘(ARA ot C. Class *
ntco ln bnhe) :

6. In thblr ~liee
SUALt ang Hccount g Depar Lient, these n)‘?rﬂr'* i s ey
.\COD'%L\].LFL'L(M with the C6aG of lmu“. T

7.7 Htmh Vialnion of his 0. M.

tion to cmoloyee~’~n1v1n In the iy,

‘11 ae. 16, 9.92 (HR: 3¢ £ ct” : " but on specigl rensong,
rates in. Goq nnd’UT Mffu' ;_‘} Qﬂfgﬁ%% :Ef?LS?T;;“”r
. - Daman & Diu) AR 7funiJl furtheor ordors,
' ‘10 OM £ 6 7(27)~L Il(d)/sb dL
Fayan “9,8; 65 (HRn 2t 'Clclass,:
Mpe L“LGS 1n Coonoor).v REEEE P
©o11, O“'No‘2(34) L Il(L)/73 dt _ -
R 23\8 79av v : X
o ST 4 P \"nfl et .
oM ho 1103u/)/(1~b 11(0) ael)
30.4.81 (CChin Citieg ' ' X
mentloncd in these orders on [
the brsis of Costliness) . {
43t 12, OM yo, 11014/1 /5, 11(u)/ 4.at. ) '
AR N o 5.2.90; (Hk./ at At Uhi1e ahg )
T Ty '3~ 2"r~L @5 in bhil]om_,) X
. 13, on wo 11021/1//7 E LIX(B) at,
g [\\6...70 (HRA 5% - ‘ela ss S &
St : rg.tco in hily SL“LlonS) X
‘: 25 1-“ “l’ LI”“LU (Un) ain UJh"J.‘ ‘/‘“'U’]W'\l‘] (Un) ~ng P‘\U“l (Un)
ER 1 - (Distt, JunaJarh) in Qujarat ana UnLnbnnkx (Us) in Uty
“gq; Plﬂdc.n have been cJ:SSLfled as 'C! Clacs #ur Lho DUE o
ji J Cof HR, under the existin, orcers. L, At i rl:?? L'Lf
T?\k ‘ sh*lecnnL1nuc to L Opplicatile to Central Gove, NN Loy e
BRI Posted within the Yrlan u”;lomgration of these tomg i
flﬁ . j terms of this Ministry s 0.4, Mo, 11021/6/76-1; NS O I T
N 26, 10.77 as Soundp, gurendLnnﬂq“r, Veeravael A M agalc 207,
,;}ﬁ ' ClﬂSSLled ng 'C' class for HRY undep these orders, ¢a1
5%;-‘ watnln th ur ahslomeration of: thooo towung Fespectivey oy,
'3;{ S. lhese orders shali take effect Lrom 1.3, 1991,
“f

e e ———

in aliloaheag,

-

1A
( JOBL ey )

BT Lectar




-",if.‘u» s«ﬁ-—‘-—-- —— e e

caloopin' s iy »Nm».

.-{b“' YA Lh*") A Dh

s ' ' - g~ - e -1
E : i
SELOR lay, g ande i e I e
"“A‘- mre——. Dbl A ."" M ( A0 SO v :-‘4'«‘41 .
RERY LGN Far g uMYL"YhJLflfﬂiitgLL*;"ﬂuQQE L
1 D L C T 6 SR Govr,
AMe Of, St q/ e s S
kaﬂiﬂﬂ.ferrltorx- D 2 o
. sl N;:ﬁu.hl-:- Pare ldesh.\- "-~—-...~__:_ - ill _.
.o --n&-*_ “y'—lcr“‘.])"d (le)"' TR T

T — L -

Vi_} ’\yr\‘,,-\dk (U“

BRI £ ¥ (i Gun'euy, -
; ' ) , . . (U‘,)” J\\Ll] am ., R[‘IJ amun ¢ l".,: (\ ; ’
: ,{;S‘,s!am T N '; VR , ! " . j%.l Warangay (v )
.L"' ) .,J"" J RIERE i , H ‘ - I ‘
'h“nBih g W” N s Yiade 1 Guwalig Lo«
,‘u; v tm!!f'u"%?'

G
-an f\d(ul)

Hnnlon e g hcr]Lmr(U ) Ranchi (i,
v St N
.irdn...‘“ Lr"'!(.‘““ PR ‘ (_,;' _ .. PnLn ( i
I3 % . . 1 i
‘fChgndlc'arh oD . H ll :
u.‘,x!' -4 '.’ﬁo-""* - ' < = - . )
;““ t‘:’_ "Del‘hi“' L (A - i, s ; ) ‘i( X: Ch-?n d_L g,'\_ r:) .\"”'_» /\
S 31 mnoq‘ Ve 'l;-‘ rod Ns‘r“; Delhi (Up) S :
s L arem b -~
1 xiuGuJarnt' - - . i
slle (o220 Ve foonac Hhmedahag (Ua) Sur~t(u“)1
. wwl,[\!& g dreee S0 ot " va dodu:: .(U Bhevinasg. - (')
» R | At Iy t"H ““i;'\ "‘il ngyall ‘0' ' i ) ”'.‘!Jk'") L ( }:‘_
oo s s BNRUY a1 - o
. v [ - ty L] ey ye .
- i‘.iu ’Kl\nrn-‘ U)xhw. B : . Vij o Jerianag s
_": 4 ¥ \ k\ﬂ;., \Iu ;} _\': :' '--. nnn’.};'(lore (U/‘) - (‘ l’
oA L'!gﬁ*' 1 $757 s A L o - } o) X Balain (4, )
2 EY y - ok *
B . \xullu)}nl}b ‘,{“fa My O ‘.'-"__r‘ ' : . ”U-})]J“-JJL AR ,
: : (”“1- J""d}”” I~..' -;‘3.'4‘-1(.;-‘,«‘: ' i‘:‘.;;.: ’ o Mon: Jolore (.'1".. )
S R Ker:ql g Gt RS Wy aowe (i)
1 Lo e - N
) K 1"0 )j “" d Lt Tay S Kozl c -
SN ANE e ‘ozhikoue (uy) Kennur (g
J #\‘ - . \QI i [N INY TN , KOChl (U/‘) e o
' At w“& - ; 1. ;hy ! 'f-'hlruvpn antha-
-..\-‘,".." f!“’"C i"a‘ T R 'pur-\m{(uh)
. .1, . '
,,Nﬁdhya prﬂ‘a'eé'd;” , .
4 DRSS - ¥ N I 0 Adeias Sy - JhOpn]_ .
. B Y : burg-phij ~;
[f »\l; . ‘t( \:il(l_} A . ', L : Indore (U}) N"""') (‘ N 1
A L R T [IHEE LS I BEPREE A A L . b J e 1 Lhed i,
: zt"l)L «‘!jh\" o '2 ! ""xl'.x»”' .~ ’ “ pur (U ‘) Q""”JQ) (U/;)
i i shLl\:»N“’i i FER Caipur (i)
M R Gronter UOH?bay. Vot et ,";{-‘ f oo
4 ) . ), A ot e BN Ay
. e e Nagpur (ugy, S ‘“”'“1~"4 ()
L 1 JxPunc (Uz) e Kol hijn (1i;
Sl ' 1, e S, Uﬂ"hll (ti, )
oo . e s R S0l - '
,Or_ld:;'_‘ ! ey SRTERTE OL o (U
T M ‘.__jf:*.;e-i;‘;( FOTAINES g
o ; .l .]-,\ . I . ‘1 N v L - N .. ) Ahu I ‘“( ~ L
e t-’ K} "2" , [ . LN v, "’f ) a «.vAL .:F,_. ¥ CU‘ L:l(} (’)‘,’,)’
w“‘ L)unj '\;J: ‘}i .!. [T . “ W . 1 ..'T-. .’.3-;: :’ ; . . H
i ' T ‘ N PR 4 = AR Y .‘ ""' I. Uc¢
ey ! ," St o N U Jhl"-‘ g fmritgay
o } e o ! }.;‘ ‘h- 5' L " ﬂl} IS h
K ond.lchcrry R R e e by .
STE TN 1 CH U L Rl PONd sy (-
_a . Y e et e SO G ol ARV ,
‘,,,Jsthan? Co g ' ‘,g}‘f‘t C R LY (..
LT [ ! = iny 8 .
: : P bar SN fjmer,
‘,‘I’ W ry w_( IE I N P . .'.;-. !!“ ﬂ ”}:k ”"’./
\(f» 4..)‘: RN o {3y ‘jg Jodby
IS AR t
'J.‘nnu_lnr’5 ‘“” o I.":dsx (Ux) o iﬂ Kot
Jre e '._ ‘ S
““‘ 5 ( S dras s Colimly: Lor e (Ua) Salem (U,
O W g R - Hndurm r{U) .
. N N 'l,.l"ﬁ"{ - b . lilurhl, } RN
Ut R "” ' . ) l” (U L
- TasrREET LUC)\no (U) i T
TR . 1 ‘s KRPTI (( ﬁg.l
Gi 2 . pgra. (Un)} Wi
S “‘“UWU’ (UJ.) ALLahA 'UQ) Sligorn
Soe e YA IRF
0 "-r‘_-" . N . Il('("‘ll (U") S (’hl 7{]]/]((’,1)
> Tt . + LA .u-
R Ly Varamisi (U,.) Cora ih: )u;‘ '
'y . S ! - Hor: 1(1“:)7 el (U !
‘l\érv'ta :j)(,l . " 1. ‘ ~0 b L (.I.)
T Gitcuttn . (u). - e ~
' Y .. ' \:,r‘ e ¢ ' * ‘!“ ')l)}_" '_;"']/U..!_'
e A P Gansol (U)
L0 - PSS . L . .

; S oo oo R e e
o L o P e DI T
N SRR Y ‘ ' sl "

S .. o o ’
e - — v ' ‘ .. ! v ot ., .
* A i ! et o L | . ‘[",\‘ ' - Yo
. K . wu-_‘x‘_‘ — '

. { ““‘i

[

— ; ol
. i ¥ i !|
;" g R
B o ! ?
: g i v . “,' .
i §



Hnuuﬂwrll (U“)
H'\(nnnnm

Puinia (U D
dnmn]puj L\'hl‘ulll

Pivin 4t, MMAQul,ul(“:)

WMoy s (U, )
N b.uj.uh

Jhumri o i)

R ‘]\ AU

u"l

Phu oy \(U )

Dy, i
SV ITTEXN rll(“n\ e e "
. : l‘*lL',-n DNy, Clisgss

Ul‘&" e, ,.J‘..,!m»,”,jnj_,
2020 St AR P AR

HNNL {U_R_],:_ ~T1
blst op v, Doy ~hd g ong” 7;.7»-»4--.
Lent “llowvance 2N 551 3] o to Centpryy “Ga
e FUET““'.'T“I?"TTT“ B P
— ——— 1 el
R e
LADHR pR b
Hly'dcra,'_‘ad - 5 vis;\khﬁpﬂtnﬁ_m(uu) .
(b2) B Vl]«.lyawncq (Us,
L Suntpp v mundry (u;,) :
. i"laran{f'al.(U/1) Iarsapur p‘.,lncole .
o f A © Ta dcpglllnrudem, Tanuky
: : Bl uru, Dhlmavnran
i ‘ GUleg_.uc 'y Ma Chlll})< tnarr‘
o . Lapatlay Chllnknluri;.(\
s e a oy qru:roopoL ponnum
.it""r L o lenali Mnnf_,alogirj
o U AR Oonrole(U )‘,
U IR Cudur, 1Ky
Madanapagf e
' Yirupati(us
Cudda; mh(Uu) Juodd.-
Dhnrﬂvn: ""“{nc‘ I
Ta d_LpaLrl, antayp ur,
Cuntc.«u‘l, Hlnnupur L ‘:1
Yemnur'ﬂnur Kurnoe) ()b
cfong,, H‘nﬂ/ L, i
Bl hbuL,m QGAY,  Sang Unreddy, §
Sldchnct uod}nn
Nizama Lag, ., i) nlmd
bellﬂml_nllo, wf'wnﬂ;*
. Mﬂrc‘aemval Nlrm"l *
g Stial,” olrmlla '
: Ix“rJnlI‘l"'(f‘.T‘ thm.;'unzl. in,
L Pa “wancha, I\hnuuum ‘,(Un
N W, v - Surya: pet,: le‘y
: ‘ Nale ondn?
“ND,.IL.N & mrow "“a_.,:..g_y);
. f e ?!¢\ ,‘( :
- Ve 0 : Port Ul air
i &1&1‘1 Lo v; SOt .
- - e uahnLi CJ.t}’ s 'Dhu’ui chmu .
S e e ',",ff' (Un N:“".;(‘f)n, D? /J"
' '\- 1 R (bu) o Mok, o
RN s Karm unj
CBIHaR e ?_'f SRR
. i, KIS VUil ww N
Q- ,patna(Ui;) Ranmu(l}u : T ek ‘mch 'Hh T, Dk m.,
«J...‘lll..h(_-dl\UI.‘(Un) o Lrrah, Dcnrl,“’ w*nm,
3 , Jchcn,zbu-d lrm«m'n,,.‘ o
. A L Gaya (U“), Chnrprss,
B -JCLLJ "}l, i3 "_j"“"
oo b ' Hotih i (u; D, iy I'l.‘J'
-pur, lf"JJL)u oy -munl,

IS NIy STV EP

Totih; i, ¥

Lhiante g (U D,

AN R ;;l ),




' et .

A &

Delhi

I hmedabad(Ui)

lian jnlore
(i)

S m— e

L L T

. CHANULGHMI 7 Q)
S 3 . LI : e 5
- o memﬂ&m(mo ik
QM SRR e
Ui Bl
N T g = i
507, ' b !
i R S T ‘g
- 'iﬁ# M0r939<U50,'Marmugao(Uh) n
CUJLRLT : e ;
adodal‘_(Un) RpJ)(Qt(U,,) ' J,mnafJ r(Uh)‘ ‘Unleta,
Surat(Ui) Dha vkhﬂjar(Uh) Gondal{Ui) , Dhofaji(u;)
,HH Jetpur(Us), HMorvi (Ui),
: ﬁ Dhranvedhra, Surcndrhncdhr,v
1!# isotad, Mahuva{Ui), 8
hit 'mfplll(U“), Vcrwval,Kashoc;
i Junagadh{(Vi) , . njar,
i Porbandar(ul),
o Gandhidham, Bhuj (Vi)
M Deesa, Palenpur(Uia),
fi .
b Lo naovae, tnjho, \
S sidhpur(uay ;| : .
Visnagar(La) , Kalol (Ui,
Mohesanalbh) , Vi o,
Khanbhat (Un) , 1adiagd(Uas)
snand(Vi) , Lohzd(ui.),
Godhra(Us)., Dabhoi,
E «nklesvar(Ui),” nharuch(U))
Na’]VSPri(U‘:‘) Val ..u'\d(U/l) ’
oCVﬂrkundln(Un),
: Gandhinagar, patan(uh)
:; (Un()er quLt l]r]h "n(')
L Petlﬂd
. . CHLRY.y : L S SR b
- ‘Faricdabed .., . "y panchkuls vy ehinY BEEAEAHE L i
Complex; 0 embala, Smbala (UL
Yamunagar{Ua), Thenesar,
Kaithal, Kamal(UL), gantpet .
Sonipat, wahedur: arhUhJ
hOhtnk;,Pdlwml,huldndn(”-),
Roewsri, Hernaul, Bhiwani,
Jind, Hansi, Hisar (Ua),
Sirsa, .
LIM C‘i-b . RIGDESIH o
- : Shimla (Ui)
R ARG : '
- . Hubli=Dharwad, Channapatna, Ubdnbnllapur,
My sore(Us) Ramenagaram,. Gokak, .
' Mipani, Delcgaum(Uz), S
Bellary,. Bidax,(Ua),  geerselt
. ) Drualkat, Paahgv1 Banhatti,
oljavur(Uh) Chikma :z2lur,
Chitradurs, a(Un), Davangers:
(Ui, na ngleLc(Uh)
'knnlbennul, Gadaz-isaticeri,
Culbarga(Ua), Hn,san(bu),
Chinbamani, Kul-r, Folar
. ' Gyl f'J‘.(;).(I.'.:(Un), Moy i,
f Gan jowati(Ue), Raichur(Ua),
Gl thadravati (Ua) , Shimoa(Uig,
" Panin e (Ua) , Dandael i,
. ek v, !'J'.).':j;r-jl;(""f\i), Harilhiar,
‘ 1 . contd. ...
' E '




=~  Indore(Ua)
Ghopal

Greater
Bomzay (L),
l'l.x?.)';:)iuj (U“) '

'puhe(unl

I\J “1 JJI
1hlruvanantha~‘
Puram(Us), ‘

Kohlkode(u..),
I(ochl(UrJ

MEDHY, pR. Desf‘rj‘
Gwalior(u:)

Jabalpur(u.,),

.Rﬁlpur(Uu)

M} i, .R, :SHTRz,

NoShlk(U“)
50, oy mr(‘)h)
KuLh:gur(Uu)
auran. 3b~d

4a p)

1_.m[ AV t.j.

- MLZO S

—-—

.“.:. '.(":' :.L.‘.i:l i’?

L

B -~ Kolla c..f'l(UM)
. kaunur(Un)

. Tikamsarh, Chhatnrwur(U:

-J(orbe' Dila

,Jaora(uh),

‘i-'uhLLrOHmur(UA),uhmrJnc'
C Hin J0li, Parbhani,

.‘,_.,s'VOL
'_Hlngnnchat

' \I\ any ).Lr" (’(Ut s)
Ba llaruanLJ

I m;ul'e.al ( U 4‘:_) -
~~hillon(u..)
' ,.if:nw‘!d

"Kohims

1<1ga“od Kunh“n(“d (L )\‘
ﬂ/ynnnur Vadakara (Un) |
J.’OHHuI'l.L Manjorg, L'.,:.J.uLL. ;
Un), .Phrlsqur(U4J,
Chanudn;s sery, Kottayam(y
,ulnppu7hw(01) Thimval iy,
'J.r'lJ_1>arL_xn.>a, ‘,‘
Kajamukul,m

2Horena, uhlnd Datla

QKJar(Uu) meoh(bn)
aLna(Un) Rewa, uhwhdol
Guna; Mand°aur, Najda,

| Ratlvnﬂhu Ujjain(Us) %
-Dew.,,Dhar Khandya, L
. Darhs anpur, Vidig ,hu &
schore(U/, ), sacni (Ui ) Y
Betul(u.), Hoshanntnag, B3
Itarsi(U.), Hurwarn(lﬂthgf
Chhlndlmr AU, Je:on . 25

Salithar(ui) , mblhupur(U i
.a]:)U.r (Uft) , "
ohivpurl, Dhamtari,
Jagdalpur(U,.) MhowU})
Kharsone, Uurﬂ Raj . ﬂrn(Uﬁ 

haannu'won

Ncemuch(Uu) szhgrzgharﬁ
¢ l
,Vlrar NleUOparn ,nlwn‘.
(n7), 'v.‘,.uxl\/r'{,}lt-H: rl",-,
chmwd« “)LLU&UH, HDHQUL s
Dhul's, Challacﬂon

cmalnel
iHu g \ml(U D, da L0l

;5‘11::)1:'1, Narad, Lan- JJ(’J“J )
Larshi, bundhﬂr,UL,

IChZ‘l]\r"r"nJl(Uh) ; ﬁ_lnn,i

Porli,

mejogai, wiq, dﬁnogn(hn

Osmansliad, Ud. oL, La atur, .
uulhand HMalkapur, Khem
Cakola, <chal)jur,
Pu: ad [ﬂVm.nan(Un)

-vlarcha,
GOH”lj«
“Chandrasur

rhk ng.

s U)‘Am;qulll‘! ’

Cf;\lnltfl". cbe

Pel ww Y INE LR s




B T PV

e

Lo
cand

' Eé?t—{‘z *f:“.

I SN 2. 3.0 4,
& . ORI 38A
- - Ccuttack (UA) Doargarh, Drajarajnagary .
Dhubancawar, - Jharsudida, Sambhalpur(Us),
v feurkal a(ua), Shadrak s v
id4 7 paleshwar(Ua), Dalangllio,.
b ~ji;UhaWanipatna,aJeypur;’
__Gd “Sunabe a, bDrahampur, Puri .
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- ~ Ludhiana Amrcitsar,; ryGGrdahpur pathankot(UA),
Jalandhar, Bctala(Uhs,fFixozpur‘vnntt{
Fazilka, Ahohar, Khanna,
C " Kapurthala, Phagwara. (uil)
B ‘Hoshiarpur, SiaS Hagar (tiohali)
I Rzjpura, Habha, potialalUi)
! Malerkotla, Banyrur, Firzpur,
v Barnala, rHansa, shatindo, p
_Faricdkot(Uh), Kotkapura, -
L Muktsar, Halout, Mosa (UA).
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- Jatpur(UA) 'Hiknncé, itanuman-,arh, Ganganayal, Sardare
ajwer, shiohar, faktanarh, Sajancdarh, buan
Jodhpur,, Jhun jhunun; tlewalyerh, Alwar(u.),
Kota, i Charatpur(Us), Dhaulpur, Hindaun,
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Gangapuy city (Uxs), sawai,
Madhopur(Uh) , Fatchpur, Sikmr,
Kishangorh, Leawar{UA), Nadaur,
Makrana(Ua), Pali, barmer,
nhilwero, Udaljpur, Chittanrarh,
Tonk (U.), Baran, BSanswilon ui),
Charu (Ui) . -
Chaongjalpatiu, Kmnchipurnm(“h),
arakkotat, 4, Ciruppratbnr,
Gudiyspattam{Uil, veniyanbandi
(Uny, nttar, vellorc(Un),
pirlahonairi, Lhacangsuri,
' Tiouvangamalai, ‘
pindivanam, Villupuran, pamuti,
Vriddhachalam, Chidambagrim Ji),
Cudialore, Weyveli(Uh), B .
7'i ruchengodu, umarapaladyan, ST
Salem(Us), ErodelUi), Udhagamandal
Mettuppalalyam; Udumalaoipettel,
TiEUppur(Un),’Pollachi(Uh),
P.‘\l.jlli(uf-) ’

AUoni,

‘pindicul,
Tiruchirapalli(ub),,karur(”h),
Mayiladuthu rai, Honnaruci
rattuklottal, quappuLtiunmUHJ
i umbakonam{l Thanjavar,
pudukkottai,.Karaikkudi(UA),
mdam,
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Teni ¢-Llinagaran, srivilli-
puttur, Vi rudunagialrl, :

| sruppukkottai, Rajapalalam,
i3 ymkzsi (Vid), Paramakkudi,
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.:Ramcn:thcpuram, K9Vi}patti,
Tuticcrin(Ui), puliyanoudi, .
Kadaiyonsllur, Tenkasl, ok
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Mettour, VYalparal. C




———— e - . ——— . ———— .

1, y

e R e T VURUY T T

.

UlTAR PiIDESH.

Lucknow(Un)

_ Moradaoad
Kanpur(ua),

().
Meerut(va),
Ghazigbad
(Va),

nllgarh,
Bareilly (U7),
S1lahabea(u:l),
Gornkhpur

’ -':"‘lgrg'\
(Ui},

Varenas{
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- Durgapur

Calcutta i
U.s)
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-ela
,unlrﬂnpur,.ﬁondn, thavala-

Dchradun(Uh) Kaqhipur,
Rudra apur, Haldwanl -Cu-
Kath‘odam, Hajibabaq,
Nagina, Chandpur, Dijnor(ui),
Chandaus1 Sambhal ,- Noida,
rmroha, Rampur,_beobwnd
oah arznpur, Roorkec(Ui),

Hafdwar(Ua), Shamli,
Kairana, HU7affnrnanr(Uh)
Baraut, Hawansj, Pilmhua,
Hopur, Modinagar(U.) «
Khurja, oiknndravnd
JBullandshahr, ITathras,”
Hnthurg, ohlkohahnd
Firozabad(Ua), Kasyenj,
Etah, Halnuurl, Sahaswen,
Uudwun,_Plllbhlt Unnao, 4
Shahjahanpur(Vs), - 3 “
Lakhimpur; . uitapur,
Hardoi, Shahnbad, Ganca
.Ghat(Distt, Unnao) , »
Rac Bareli, Kannauj, Ora i
Farrukhaba d-cum-batoh’arh
(., idraiya, Etawah,
Jhanui(Us) Lalitpur,
nahogo, Dﬂnc‘, Fatehpur, “
‘Pratapgarh, dehraich, B
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conj, Tanda, Peizabad(u.)
Sultenpur, Basti, Deoria,
Faunath Bhanjan, ..zam: arh
Jaunpur, tallia, Gha4i,ur,
Dhadohi, Mu0¢l¢ara1(Un5, . o
Mirzagur-cum-Vindhyachal. ok
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Rhigénj(Uh)
Alipurdua r(Uh)
Slli uri )

aloai;uol,
D<r%111ng,

nlu"'hﬁt L&)
Habra(Ua), qli sh Bazar (U5,
Janyipur, Baharampur(U..)
Chakdaha, L x"hnannv~r,
Mabadwip (UL) ]
Ra rwghaL(Uu) Dane Lann, . '
vasirhat, qurUbJ; Coritai,,
Medlnlﬂur, Haldlg, Khara cpur
(Ug),'ulghngpur, Bankura
Duruliy‘ Katwa, isannol(U/)

ni,an(Unl S Barddhaman,
Suri, uolpur, Koch~lihar(Ui)
Ch"“‘ranjnn,_ Dabgram,
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VARRE - No, 2(30y97-E.11(8) LT
/.// i . ' Government of Indla Lo o
/,. - c - - Ministry of Finance R
i N ' '(Department of Expenditure) © -, CLn X0
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} 'OFFICE MEMORANDUM | ¢ i [y, ik
} Subject: Rocommendations of the Filth Pay Commission -Decislons of Government relating o grant of Co(;p;hs_aw(y'(a_;ily') 30
i Allowance and House Rent Allowance to-Central Government employses, : ST Y e 1
Thq undorsigned is directed1o say thal, consequent upon the dacisions taken by the Govetnment onthe srecommendalions *
of the Fifth Pay Commission relating to tha above ménlioned. allowances vido this Ministry’s Resolution No, 50(1VIC/97 dated 5
30.9.1997, the. Presidont is pleased to decide that in modification of this Ministry's. O.M. No, F.2(37)-E.II(B)/64 dated:
27.11.1965 as amanded ffom ime to time, Compensatory (City) Allowance and House Rent Allowance to Central
employees -shall be admissible at the following rates:- .
| | i
| SN e o
| (1) COMPENSATORY (CITY) ALLOWANCE:! = C e
Pay Réngg (Basic Pay) . Amount of CCA in ¢lass of chles.vf,'-"‘“
S (Rs. per monthy
_ ‘ At A
: ’ ( — - 5
! (1) _ 7 - (@ @) g
‘Balow Rs.3000 p.m, o s T 8.,
Rs.3000 p.m. 10 Rs.4499 p.m, P ‘ 95
‘ Rs.4500 p.m. to As.5999 p,m. ' 200 150
Rs.6000 p.m and above 300 " 240
() HOUSE RENT ALLOWANCE:
; Classification of cities/towns ~ Rates of House Rent Allowance
} - At ‘ v - 30% of actual basic pay drawn
: A : : . ‘ R
. B-1 15% of aclual basic'pay drawn " i )
C ' 7.5% ol actual basle pay drawn
‘Unclassitiod } S ; 5% ol actual baslc pay drawn % AL
| TR R
: 2. The Jist of citieshowns classified as A-1, A, B-1 and B-2 fcr the pupose of CCA is onclosad at Ar‘mp_xu.r,ev . The Ilstolz‘?/’,“a?;‘}, :
cltios/towns classiliod as A+1,AB:1,8-2 and C Is enclosad al Annoxira Il ) o AT A (’*’t\.f;‘i‘f‘.-' ik
, 3. Tho cilies/towns which have been placed in a lower classilication in the above mentioned lists, as cq}npa!od't'o fary
X oxisting classification, shall conlinue'to retain the exisling classiication untitturther orders and the Cenral Governjrpen{,gmployees
.- working thorein will be entitled to draw the rates of CCA and HRA accordingly. R I 51 i, A .
.o ‘ g : oo ‘ N T LG N A0 113 244
| 4. The spocial orders relating to grant ol HRA/CCA in localities as listed in pari]s 2830f this Ministry's Q.M.NO.Z(Z)’_/Q&,; AP
| E.1(B) dt. 14.05.1993 shall conlinus 1o be applicable. , : i ﬂ*,“{ij"i
; . ) . . ) . ) * . N . - "-. v ‘o"'J‘;(" f\, i 1
| - 5. Pay for the purpose of thase orders, will be Pay drawninthe proescribed scale of pay, including .stagnallon._!qprqmemge) L& 3
i and non-praclising allowance, but shall not include any other type(s) ot pay like special pay of personal pay, etc. In the ' case of £ P
; those employees who opl to relain the existing scales of pay, it willinclude, in addition 1o pay inthe pre-rows?dﬂ\ scal
' allowance and interim relief appropriale 1o that pay admissiblo -underorders'in.gds}encb‘bn1.1.1996.. C
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RA undor exisung ordors chall contmue to apply. e
1. 7 1997 the above allowancea w!l

. 6, nditions governing ¢ gram of CCA and H
i

AII olhor ¢0
ST Thosa ordots shall bo ollaclnvol!om1 8. 1697, For tho puriod from 1.1, 1996 103 3
bo drawn al the oxuslmg rates onthe nouonal pay in.the pre: rawscd scale. ‘ W "'ii
Thé orders wsll also appry &o the C|V|ha1~-’ '

608 of tha Caontral Govornmom
r'\l

. Those. ordors will apply to atl cnwltan employ
nol and Rullway employaes aopa

employces paid from1he Delence Services Estimates. In regatd|lo Armed Foicos’ Person
ordors wnll bo |ssuad by tha Ministry ol Dolenco and Minlstry of Railways, respeciuvely

9. Inso idr as the persons servmg in the Indian Audit 8 Accounts Depanmonl a:e concarno

viith tho Comp!roller & Audilor Genefal o( India.
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